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concerned, when RAP is okay, the

shortage, is 13.9 per cent. And when
RAP is not okay, the shortfall is
much more because there ig no supply
there. Actuaily, that creales a lot of
difficulties for us, and also fur Rajas-
than, With regard to UP, the present
shortfall ig 21 9 per cent. It was some-
thing like 46,2 per cent in 1979. Now
things have improved. But they have
not improved as they should have.
for this, we are going to discuss this
matter tomorrow.

With regard to the Central direc-
tive, if any State does not listen to
our directive, I can assure you that I
will stop their rural electrification. I
will not give them,

HON. MEMBER: Who will suffer
then? Only people and farmers,

MR, DEPUTY-SPEAKER: Now
Motion for Election to Committee,

SHRI ZAINUL BASHER: Sir, the
Minister has not given a reply,

MR. DEPUTY SPEAKER: Now item
11

13.04 hrs,

ELECTION TO COMMITTEE
COIR BOARD

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH); On pehalf
of Shri Charanjit Chanana, 1 beg to
move:

“What in pursuance of gub-rule
(1) (e) of rule 4 of the QCoir In-
dustry Rules, 1954, the members of
the House do proceed to elect in
such manner as the Speaker may
direct, two memberg from among
themselves to serve as members of

. the” Coir Board for a térm to be
specified by the Central Govern-
ment.” :

MR. DEPUTY-SPEAKER: The
question is:

“fhat in pursuance of sub-rule
(I) (¢) of rule 4 of the Coir In-
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dustry Rules, 1954, the members of
this House do proceed to elect, in .
such manner as the Speaker may
direct, two members from  among -
themselves to serve as members of
the Coir Board for a term to be
specified by the Central Govern—
ment. '} '

The motion was adopted.
-—-_-.—.7‘
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MATTERS UNDER RULE 377

(i) ACCUMULATION OF WATER IN
VILLAGES IN SUrATGARH TEusIL,
RAJASTHAN
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‘ii) DRINKING WATER PROBLEM  IN
VILLAGES IN WESTERN REGION OF
RAJASTHAN

AY

Rule 377 2

TR dr ant & qur oW R
X gwEr TR § Teitw e
ey oY T 8 1 T & w400
At W W EHy @, TEHU @ T
ePaat € ot ofrast CPrert oiat
W AT W § I g R
% A & aw  wiEf 7 @ A 9
T W W g Wy
g @i § sfa swfag  alwe 1/4 W9
T T FE g W I AR ® fay
FRI AT & | I En g R dw o
At Wt waEen & feu sty ooy #
i faw s agt wr wwy afvw T
Tgt oF AfT o & afa far W9 -
afs &7 § =7 o= ¥57  wlie ster
fis & qet faw &= 1 Paw amwt &
Fo B et @ g AF & oy
10 fiw & 50 AT H T ® T
AT AT AT g A< afwsw obw =
HGT 0¥AT § IT IT BT Hg g@ER
sy st @ TRHT

CompLEX IN KERALA

SHRI V. S. VIJAYARAGHAVAN
(Palghat) *: An expert committee hag
recommended Cochin, in Kerala, as a
suitable place where an Aromatic
complex should be set up. Now, to
by-pass the recommendation of the
expert committee and setup the fac-
tory in sdme other State would
amount to neglect of Kerala and its
interests.

The expert committee had recom-
mended that the aromatic. factory
which will have an investment of
Rs. 150 crores should be set up as a

*The original speech was\delivered in Malayalam.




